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COMMITTEE ON PRIVATE MEMBERS' BILLS AND RESOLUTIONS 

(Sixth Lok Sablaa) 

TWENTY -SECOND REPORT 

I, the Chairman of the Committee on Private Members' Bills and Resolu-
tions, having been authorised by the Committee to present the Report on 
their behalf, present this Twenty-second Report. 

2. The Committee met on the 8th August, 1978 for-
I. Examination of the following Constitution (Amendment) Bills under 

Rule 294(1 )(a) of the Rules of Procedure:-
(1) The Constitution (Amendment) Bill, 1978 (Omission of Ql'ticle 

14) by Shri Manohar Lal. 
(2) The Constitution (Amendment) Bill, 1978 (Amendment of Ql'ticle 

18) by Sarvashri Narmada Prasad Rai, Rasheed Masood and 
Sharad Yadav. 

(3) The Constitution (Amendment) Bill, 1978 (Amendment of article 
22, etc.) by Shri Ram lethmalani. 

(4) The Constitution (Amendment) Bill, 1978 (Amendment of 
article 75) by Shri Narmada Prasad Rai. 

(5) The Constitution (Amendment) Bill, 1978 (Amendment of 
article 75) by Shri Rasheed Masood. 

(6) The Constitution (Amendment) Bill, 1978 (Amendment ot 
article 75) by Shri Sharad Yadav. 

II. Oassification and allocation of time for discussion of Bills (vide 
Appendix) under clauses (b) and (c) of Rule 294(1) of the 
Rules of Procedure. 

III. Reconsideration of the classification of the following Bills:-
(i) The Price Fixation Bill, 1978 by Shri Vinayak Prasad Yadav. 

(ii) The Constitution (Amendment) Bill, 1978 (Substitution of article 
16) by Shri Vinayak Prasad Yadav. 

(iii) The Backward Areas Development Board Bill, 1978 by Shrt 
Yadvendra Oult. 

IV. Allocation of time under Rule 294(1) (e) of the Rules of Procedure-
to the Resolutions at items Nos. 2 and 3 set down in the List of 
Business for Friday, the 11th August, 1978. 

3. The Committee then considered the Bills and arrived at the following. 
findings as a result of their examination of the Bills:-

Findings of the Committee 

(1) The Constitution (Amendment) Bill, 1978 (Omission of article 14 ) 
by Shri Manohar Lal. 

The Bill seeks to omit article ! 4 of the Constitution which guarantees 
'equality before the law or the equal protection of the laws within the territory 
of India'. 

rP·T.O. 



After considering aU aspects of the Bill, the Committee recommend that 
the Member may be permitted to move for leave to introduce the Bill. 

(2) fer ~~::hrl (~r:l:UV~a:r~~ Msr~Mr~aa~ 
Sharad Yadav 

The B~ seeks to amend article 18 of the CMstitution with a view to provide 
that no CitIZen shall prefix or suffix to his name any surname indicating the 
dste. 

After ~idering ail aspects o~. the. sill. ihe CoPllIlittee recooimend that 
the Member may be permitted to move for leave to introduce the Bill. 

(3) TPe Constitution (Amendment) Bill, 1978 (Amendment of cUticle 
22, ~tc.) by Shri Ram lethmalaru 

, The Bi\l~ks. to lUDCnd the ~tution, ~th .~ .v!~w to pr~vide,. inter alia, 
for restoratloo ot the Rule of taw 10 thecountry.~Htiqri. of ~t to Property 
and enjoining upon the l~gislatures to pass le~sIatioii i'egardiiig their powers, 
Privileges artd immurlities Within the specifiett Jferiod. 

After considering all aspects of the Bill, the ~~ recommend that 
t!te Member may be permitted to move for leave to introduce the Bill. 

(4) The Constitution (Amendment) Bin, i 918 (Amendmem of article 
75) by Shri Narmada Prasad Rai 

The Bill seeks to amend article 75 of the ConStitution with a view to provide 
that the Prime Mii1iSter $li.II hold office for a period . .aot exceeding 12 years 
or for two terms of Lok Sabba, whkchever is, l~ and Prime Minister who has 
"~d oftice for at least 10 years shall not be eligible for re-sppointment as Prime 
Minister. , 

After considerina ~U aspects of the Bill, the Committee recommend that ., 
tJiC Member mty be pehnitted to move for leave to introduce the Bill. , 

(5) The Constitution (Amendment) Bill, 1978 (Amendment of article 
75) by Sbri Rasheed Masood 

The BiU seeks to amend article" 5 of' the conStitution with a view· to pro-
vide that tlte PrUne MirtlSter shall hold offi~ (or a period ndt exceeding 6 years 
at till thedi$6plll!ion of Lok SQ.bha followj.ng his ,~sumption of office of Prime 
Minister, whichever is less, and Pri,meMinister wp-o has. held office for 5 years or 
more, shall not be eligible for re-appointment as Prune Mmister. 

After considering all aspects of the Bill, the. ~ttec; recommend that 
the Member may be permitted to move for leave to introduce the Bill. 

(6) T\ie COD,$titutipn. (AmeQ,dDlent) am, 1978 (Amendment of article 
75) by Shri Rasheed Masood/ 

The BUI seeks toantend article 75 of the Constitution with a view to pro-
vide that the Piirrle Miilister sban hold officefiJr Ii period not exceeding 11 
.years or for two terms ot LOY: Sabha, wliiChever is I~S, and a Prime Minister 
who has held office for such period shall not be eligible for re-appointment ~s 
Prime Minister. . 

. After considering all aspects of the Bill, the C?mmittee r~mend that 
the Member may be }1ermitted to move for leave to mtroduce the Bill. 

CI4Y.sificaJion and allocation of time to Bills 

4. The Members concerned had been invited to present befOre tJ:ie c~ 
mittee; .their views on their Bills. Sarva .. hri Manohar Lal, Kanwar Lal GUpta .. 
Ram Jethmalani and Dr. Ramji Singh attended. 
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5. After considering all aspects of the Bills the Committee recommend that 

(i) The Gold (Control) Repeal Bill, 1978 by Shri Kanwar Lal Gupta and 
(ii) The Emergency Courts Bill,.19,.78 by Shri Ram Jethmalani be placed in 
category 'A' and all the remaittidg 'Bills ~ placed in category 'B'. The Com-
mittee reeommend allocation of time for each of the E:lls as shown in column 5 
of the Appendix. 

keconsideration of the Classification of Bills 

6. The Committee then considered the requests of Sarvashri Vinayak Prasad 
Yadavand Yadvendra Dutt, to reconsider their earlier decisions (vide Fourteenth 
aDd Siiteenth Reports respectively) regarding the classification of the (ollowing 
BiIIs:-

(1) The Price Fixation Bill, 1978 by Shri Vinayak ·Prasad Yadav. 
(2) The Constitution (Amendment) Bill, 1978 (Substitution of article 

16) by Shri Vinayak Prasad Yadav. 

(3) The Backward Areas Deveiopment Board Bill, 1978 by Shri 
Yadvendra Outt. 

7. The Members-in-cbatge of theBUls were invited to attend the sitting. 
None of them attended. 

8. The Committee did not see ~ justification in altermg, for the present, 
the original categorisation of any Of the Bills. 

AUotment of time to Resolutwru 

9. 1be Members concerned had been invited t£j present ·their views on their 
resolutions before the Committee. Shri Giridhar Gomango attended. 

10. The Committee recommend the allocation of time as follows:-
(1) Resolution regarding reasons for recent 

resignations from the Council of Ministers 
(2) Resolution regarding socio-economic program-

mes for up~t of Scheduled Castes and 
Scheduled Tribes 

Recommendations 

11. The Committee recommend that-

2 hrs. 

2 brs. 

(i) Sarvashri Manohar Lal, N annada Prasad Rai, Rasheed Masood, 
Sharad Yadav, Ram lethmalani be permitted to move for leave to 
introduce their Constitution (Amendment) Bills; 

(ii) The classification and allocation of time to Bills by the Committee 
as shown in the Appendix be agreed to by the House; and 

(iii) The allocation of time to resolutions, as shown in paragraph 10 
above, be agreed to by the House. 

NEW DELID; GODEY MURAHARl, 

August 8, 1978 
Sravana 17, 1900 (Saka5 

Chairman, 
Committee on Private Members' 

Bills and Resolutions. 
[P.T.O. 
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APPENDIX 

Name of the Bill and the Member-in-
charge 

Bill No. 

II S 

I The Constitution (Amendment) Bill, 1978 21 of 1978 
(lrumum of MID /If'tUUs 2sA, 2sS IIIId IISC, by 
Sbri Ugraten. 

tZ The Indian Tl'UIteahip Bill, 1978 by 8bri 6s of 1978 
Ugruen. 

S The Coda of Civil and Criminal Procedure 68 of 1978 
(Amendment) Bill, 1978 by 8bri Manohar 
Lal. 

4- The CDllltitution (Amendment) Bill, 1978 1180( 1978 
(Ammdmenl of &Vlnlh ScINduu) by Shri K. 
Lakkappa. 

5 The Code of Criminal Procedure (Amendment) 1111 of 1978 
Bill, 1978 (Ammdmmt of .udion tZ tu.) by Shri 
Baldev Singh Jasrotia. 

6 The Abolition of Death Penalty Bill, 1978 by 116 of 1978 
Dr. Ramji Singh. 

7 The Salary, Allowanc:ea and Pension ofMemben 101 of 1978 
of Parliament (Amendment) Bill, . 1978 
(Ammdmmt of uetion 8A) by 8hri ViDayak 
Praud Yadav. 

8 The Pharmacy (Amendment) Bill, 1978 (Alii- 117 of 1978 
."thrwnt of s,dion 2, ttc.) by Dr. Vasant Kumar 
Pandit. 

9 The Gold (Control) Repeal Bill, 1978 by Shri 108 of 1978 
Kanwar Lal Gupta. . 

10 The Emergency Couru Bill, 1978 by Shri R:am 115 of 1978 
Jethmalani. 
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